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Hon 'ble D.S. Misra, A.M.

%fi | Hon 'ble G.S. Sharma, J.M. <
b (Delivered by Hon. D.S. Misra, AlM.l. .Hli
E'_ . In this application under Section 19 of the ﬁ;
X : Administrative Tribunals Act XIII of 1985, the
applic nt has challenged the order dated 27.11.1986
| of the Divisional Railway Manager, Northern Railway,
3 Moradabad by which the applicant has been reverted
from the post of Booking Supervisor in the scale of -;;
RBs.550-750 to the post of Booking Clerk in the scale ”;ﬁ
of Is.425-640, é
2. The applicant's grievance is that he has ;;g
| been reverted without being civen any reason for the }%
5%11   same. He has filed a representation agalnst this erdarl_
fﬁ%ﬁf{  | on 18.12.1986 followéd by further representations féé
T dated 5.1.1987 and 10,2.1987. On his own admission, -_éi
R

a period of 6 months has not elapsed and prima facie

the application is premature. e
3. The learned counsel for the applicant hiﬁ.jfﬁ?

cantanded that as Eh& respondents had failed ta fil&



by this Tribunal on the grauﬁﬂi,fiﬁ;
had not exhausted the departmental r e -

at this stage it would be sufficient to irﬁ;:
respondents to decide the appeay/filed by the |
applicant. The applicant will have the oppartuniﬁf}

to file a fresh application if he is net satisfied

with the appellate order. - oo

4, For the reasons mentioned above, the
application is rejected summarily as premature with

the direction to the resrondents to decide the a pea%!
4&3«»‘/»; P

Ly

if any, filed by the applicant within a period of two
=
months from the date of receipt of this order,
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Dated: May 7, 1987,
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